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[Shri Bhogendra Jha]
right of use of Maithili language for 
official purposes in the Maithili speak
ing region under Articles 345 and 347 
of the Constitution and for early 
construction of multi-purpose High 
Dams at Barahkshtra and above on 
Koshi, on river Kamla at Sisapani and 
on Bagmati at Nunthar to eliminate 
floods and drought for good from that 
region and end power crisis in Bihar 
and rest of the country by providing 
8000 MW of cheap hydro-electric 
power. I do urge upon the Govern
ment to concede the just demands of 
the fasting leaders and scores o f mil
lions of Maithili speaking people to 
enable those on hunger strike to con
clude their fasts. I do specially urge 
upon you, Mr. Deputy-Speaker, to 
take initiative to enable and persuade 
them to conclude their fast. I hope, 
with sympathetic persuasion, the fast
ing leaders and their organisation, the 
Akhil Bhartiya Mithila Sangh, will 
agree to terminate the current fasts, 
(x iii) R eported insanitary Conditions 
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(x iv ) S u r p l u s  W aters  of  W est- 
f l o w in g  rivers in  S outhern 
S ta t es .

SHKI K. T. KOSALRAM (Tiru- 
chendur): The irrigation Commission 
constituted by the Government of 
India had made a thorough study of 
the river waten, particularly tĥ
waters of west-flowing rivers., going 
waste into the sea. In regard to the 
southern States, the irrigation Com
mission had estimated that about 1000 
cmt. of water was going wraste into
the sea from the west-flowing rivers. 
Most of the rivers emanat? fronn 
Tamil Nadu and ^0w through Kerala- 
If this much water is harnessed, near
ly one million hectares of drought- 
afflicted areas in Tirunelveli, Rama- 
nathapuram, Madurai and Coimbatutc 
Districts could be irrigated. The 
Government of Kerala had admit e 
before the irrigation Commission tna 
this much water was going waste itn 
the sea.

In pursuance of this r e c o m m e n d ®  

tion, the Government of India cons 
tuted a Technical Com m ittee! 
December, 1976, with Member (W  
Resources), Central Water Comim
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sion as Chairman and Convenor, and 
the Chief Engineers o f Kerala, Tamil 
Nadu and Karnataka as its members. 
Giving concurrence to the terms of 
reference of this Committee, the 
Kerala Government nominated its 
representative in July, 1978, and this 
Committee has been enabled to func
tion by the Kerala Government for 
assessing the surplus waters available 
from these west-flowing rivers.

In addition to this, the Planning 
Commission constituted another com
mittee in February, 1978. Besides the 
representatives of the Governments of 
Tamil Nadu and Kernataka, the 
Kerala Government nominated its 
representatives on this Committee 
also and concurred in its functioning 
for assessing the resources of rivers 
flowing into the Arabian sea and their 
utilisation.

Now, like a bolt from the blue, the 
Irrigation Minister of Kerala, on the 
floor of the Legislative Assembly, has 
stated that not even a single drop of 
water would be given to the State of 
Tamil Nadu from the surplus waters 
of west^flo*ring rivers. In view of this 
statement, the people living in the 
drought-afflicted parts of Tamil Nadu 
have become panicky and they are 
apprehensive of finding no end to their 
misery.

I demand that the Government of 
India should expedite the work of 
these two Technical Committees and 
also simultaneously take steps for 
declaring river waters as national 
assets and bring them under either 
the Concurrent List or Union List of 
the Constitution of India.

(xv ) Exemption from levy of Excise 
DurY on branded Beedi produced 
by K erela Dinesh 'Beedi Society.

SHRI M- RAMANNA RAI (Kasara- 
god ): Towards the end of 1968 Kerala 
Government implemented the pro
visions of Beedi and Cigar workers 
Act, 1966 (Central Act). In protest, 
the prominent Beedi companies closed 
their factories in Cannanore district

of Kerala. As a result more than
12,000 workers became jobless and 
were thrown out of employment. The 
only altenative to the workers was 
starvation and death. At this junc
ture, the Trade Union Movement of 
Kerala rose above party politics and 
with the cooperation of the State 
Government, it was decided to start 
workers industrial cooperative society. 
Accordingly 20 primary cooperative 
societies and one Central Society were 
organised and 12,000 workers were 
initially given work. The beedi 
manufactured bv the societies was 
Isold in the market under the brand 
name 'Kerala Dinesh Beedi*. Initial 
obstacles were overcome within three 
or four years and it earned good repu
tation throughout India. Tt is the only* 
cooperative society of this kind in the 
whole of the country, providing em
ployment to about 25,000 beedi wor
kers. Not only t'hat, the society also 
gives the highest wages in the country 
besides giving all other statutory 
benefits.

The policy of the Central Govern
ment of levying excise duty on the 
branded beedi adversely affected the 
stability of the society. The society 
cannot devise means like other big 
beedi companies for escaping from 
payment of excise duty. At the same 
time, the society could not prevent the 
spurious beedis being sold in the mar. 
ket in the name of ‘Kerala Dinesh 
Beedi’ for v/ant of appropriate statu
tory provisions. The Directors of 
Kerala Dinesh Beedi Society and the 
MPs from Kerala jointly appealed to 
the Government to find a proper solu
tion and save the society and 25,000 
workers. But in the latest Budget of 
the Central Government also, the levy 
of excise duty on the branded beedi 
continues.

If this state of affairs and the policy 
of the Government continue for some 
more time. “Kerala Dinesh Beedi 
Society” will not be able to functon 
as an ideal institution o f service to th# 
workers. I f  the society fails, 25,000 
workrs* families will have to face 
starvation and (hardship. The only 
way out is to exempt the societies lik#
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